NOTIFICATION

Bangalore, dated 6™ July, 1964 [No.PWD 75 CSP 61]

S.0.936.- In exercise of the powers conferred by sub-section (3) of section 1 of the
Mysore Ports (Landing and Shipping Fees)Act 1961 (Mysore Act No. 20 of 1961), the
Government of Mysore hereby appoints 15™ July 1964 as the date on which the said Act
shall come into force.

By Order and in the name of the
Governor of Karnataka

(M.V. PANDIT)
Deputy Secretary,

(Published in the Karnataka Gazette Part I\V-2C (ii) dated o July, 1964 at page 9)



